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BEFORE THE NATIONAL GREEN TRIBUNAL
SOUTHERN ZONE BENCH AT CHENNAI
ORIGINAL APPLICATION NO. 125/2024

IN THE MATTER OF:

Harish Tholar ...APPLICANT
\Versus
State of Karnataka and Others ...RESPONDENTS

REPORT ON BEHALF OF RESPONDENT NO. 6 (DEPUTY
COMMISSIONER, UDUPI) IN COMPLIANCE OF ORDER DATED
09.07.2025

MOST RESPECTFULLY SHOWETH:

1. That the instant report is being filed in compliance with the order
dated 09.07.2025, wherein this Hon'ble Court has directed as
follows:

11. The primordial concern at this stage is to make the
defunct STP operational. The functioning of the STP involves
coordination among various stakeholders, including
commercial establishments, residential units, and other
entities, as well as official departments such as the
KUWSDB, Karnataka SPCB, and the Sri Mookambika
Temple authorities.

12. Since the maintenance and restoration of the STP’s
operations involve the participation of all the aforementioned
stakeholders, it would be appropriate to direct the Deputy
Commissioner, Udupi District, to coordinate with the
concerned line departments and ensure that the STP is
made operational. Furthermore, the Deputy Commissioner is
also directed to ensure that all households and commercial
establishments that are presently not connected to the UGD
system are provided with such connectivity, as this would
effectively address the issue.

13. It is open to the Deputy Commissioner to constitute an
appropriate committee in this regard for the execution of the
above tasks under his chairmanship. We direct the
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committee (to be constituted by the Deputy Commrss:oner,l
to complete the task in four weeks’ time.

The time so granted above was subsequently extended by way of

order dated 03.09.2025 passed by this Hon’ble Tribunal.

Following the above order, a meeting was conducted on 08.08.2025

in the presence of the following:

S.No Department/Member Designation
1. Deputy Commissioner, Udupi District President
2 Deputy Secretary,ZillaPanchayat, Vice President
Udupi (on behalf of the Chief Executive
Officer)

3. Executive Engineer, Karnataka Urban Member
Water Supply and Drainage Board,
Mangalore

4. Tahsildar, Byndoor Member

5. Executive Officer, Member
ByndoorTalukPanchayat

6. Executive Officer, Sri Mookambika Member
Temple, Kollur

1. Panchayath  Development  Officer, Member
KolluruGramaPanchayath

8. Environmental Officer Member convener

Based on the proceedings of the meeting  and
documents/instructions received from the various departments, it is

submitted as follows:

Re: UGD System — As per the report submitted by the Panchyath
Development  Officer, KollurGramaPanchyath, out of 57
lodges/commercial establishments, 2 establishments are yet to be

connected to UGD system.
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For UGD connection to M/s.Ashwathi Guest House (not a party to

the original application), road cutting work has to be carried out. The
same has not been carried out as of now owing to the monsoon and
it has been represented by the said unit that it will be carried out in

due course.

Further, the other entity without a UGD connection is M/s.
Jaganmatha Orchid (not a party to the original application), at
whose location the UGD line does not pass.The unit presently has a

septic tank and a soak pit.

Further, out of the other 26 hotels within the limits of the gram
panchayat,all 26 hotels are connected to the UGD network. True
copy of report submitted by the Panchayat Development Officer is

annexed herewith as AnnexureR1.

Re: Action Taken by KSPCB-Re: CTE and CTO for the STP — The
Temple authority has applied and obtained the CTE bearing No:
CTE-327052 dated 27.09.2021. True copy of CTE is annexed
herewith as Annexure R-2. After issue of notice by the KSPCB, the
Temple authority has applied for the CFO on 01.01.2025. The
application was forwarded to Board Office on 18.02.2025. True copy
letter dated 18.02.2025 forwarding the application for CTO is
annexed herewith as Annexure R-3.CFO is yet to be issued by the

State PCB.
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1.

12.

13.

14.

KSPCB officials have also visited hotels and lodges and issue;:_t_ ‘__

notices to them informing to apply for consent, for the units that are
connected to UGD network (applicable for lodges units with more

than 20 rooms or a built up area of more than 2000 square meters).

Re: Action taken by KUWSDB - The officials of KUWSDB have
informed that action will be initiated by them to provide grit chamber
and fine screen in the wetwell to avoidentry of plastic waste inflow

to the STP.

Following the meeting, the answering Respondent has given
specific directions to KUWSDB and the PDO with respect to
functioning of the STP. True Copy of proceedingsof meeting dated
08.08.2025 is annexed herewith as Annexure R-4.

It is thus submitted that the answering Respondent has conducted
the meeting and has convened the meeting and issued necessary
directions to respective departments, as per the orders of this
Hon’ble Tribunal.

It is prayed that the above information may be taken on record and
this Hon’ble Tribunal may pass such orders as it deems fit in the

instant case, and the answering Respondent shall be duty bound to

implement the same. \Q%
N, ( Swaroopa [T K,1AS )

Deputy Commissioner

Date:10.1 0.2025 Udupi District Udupi

Filed by
Darpan KM
=
szt

Standing Counsel
State of Karnataka
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-~ Details of Hofel/ Lodge in Kollur 6
SaNo Name & Address of the Hotel/ lodge itotel | Number [Contact number Yearof | UGD connection Statog Temarks
Lodge of Estblishment or
Rooms commissioning
- Counected | Not connected
IThathath Vivaswan Dharmapeeta Guest House : _
| |Koitur Lodge| 75 | '9448107359 -} 2005 |- - : Long Distance
2 iC Premananda Ashwathi Guest House Kollur _ {Lodge 24 ~ 9945068120 | 2002 Not connected :
3 J‘rama}..,ra Annapooma Guest House Kollur__ |Lodge 9448107375 | - 1986 - Connected | -
L5 P‘v Savinatha Varada Tourist Home Kollur Lodge 18 | 8714356126 T 2010 COﬁnacfad
| EOSh “ookambika Temple Lalithambika _ ¥ e .l
{ 5 1Ga”=z House Kollur Lodge 8197720776 :  |Connected
1 'E O Str Mookzmbika Temple Darmitary & _ I
| 6 iChouli Kollur Lodge | 8197720776 ~Connected _
T O Shri Mockambikz Tempie Rmnanatha e i I
. 7 {Govenka Koliur Lodge 8197720776 Connected |
& Stoged S*‘:wr.. 4mmz Guest House Kollur Lodge | 26 9481220368 0 |
"Moorthi Kalidzsa Bhat Swzyamboo Guest i i
< 53-1&;35.:- Kaiés:f Lodge 9448428645
'K W Shridhare Adiga Yamuna WYasathi Grzha
5 iKoller Lodge | 70 9743378843
T 31 IK Przbhekerz Adige Adigz Heritzge Kollur Lodge 46 9483720027
{ Chzendresheithars Pureniie, ?s...-':mka Sadznz -,
| 12 iRefhw Lodge |~ 30 | 9448843688
3 IC Stxidnaren Nair Kadjnapalli Cpathrz Koltar |Lodge | T 0447361226
i 8 Redmskare Shet ('.‘hm“}c!r‘-‘ Tcmsrﬂomc A= F d e o =g
| is Koller {Eodee |- 18 | 0845220368
: _ _,_:..u_ﬂrS%mLmi.:L;.aS“mShankara B Ny
15 u——-s Kollur - —{Eodge |18 ——948819?‘3‘75—-’ -
16 [NeyznzR Genigg AN R Gussz House Kollur  |[Lodge e I 94487.90—139
Q._i" ~ondr Ghosh Remakrishoa Yogashramaf e e T
W7 [Koficr Lodge 0449258443 | - - -




Murulidharan Nair Thrayambika Guest House
18 [Kollur Lodge 15 2448790441 Connected
19 |Rajashri T Kairali Vasathi Graha Kollur Lodge | 35 0448327447 2003 Connected
20 |Yogeendranath Nandanam Residency Kollur  [Lodge 26 2480401951 2018 Connected
Sathish Kumar Shetty & Sharath Kumar Shetty
21 [Jaganmatha Arcade Kollur Lodge 28 9008725283 2018 - Long Distance
E O Shri Mookambika Temple Swamambika
22 [Vasathi Graha Kollur Lodge 8197720776 Connected
K Surendra Shetty Mayura Vasathi Graha
25 |Kollur Lodge 70 9448782370 2007 Connected
24 |K Vasudeva Shetty Mookambika Palace Kollur [Lodge 38 9483033478 2013 Connected
E O Shri Mookambika Temple Mathachathra
25 |Vasathi Graha Kollur Lodge 8197720776 ) Connected
26 |K Madhu Devikrapa Vasathi Graha Kollur Lodge 60 9448951741 1995 Connected ._
27 |Gajanana Joshi Shri Rathna Guest House Kollur Lodge 48 9741671704 1993 Connected
28 |Mangala Gowri Thanthrik Guest House Kollur |Lodge | 60 | 9449240138 2006 |Connected
K Suryanarayana Adiga Shwetha Vasathi Graha
29 |Kollur Lodge | 39 9448171243 1984 Connected
G D Keshava Sherugar Mahalakshmi Residency
30 |(Kollur Lodge 60 9880294648 2016 Connected
E O Shri Mookambika Temple Jagadambika :
31 |Vasathi Graha Kollur Lodge 8197720776 Connected
Krishnaveni P Adiga & Shyam Adiga . -
32 |Bhagirathi Vasathi Graha Kollur |bodge-| - 28 -|-—9448790439 | 1995 - .IConnectsd-
33 |Nagarathna Chithramoola Guest House Kollur [Lodge 18 | .9164888343 | | Connected -
Y Sulochana Hebbar Nagashri Vasathi Graha — A L= -
34 |Kollus : ~|Lodge{ 33 9448790470 - - +2006 - |Connected -
35 |Shritatha Vidathri Vasathi Graha Kollur Lodge 50 9482019525 2004 Copnecied -
36 |B Sharada S Fao M M Bhat Residency Kollor flodge | 20 | . 1 | “lCommscies
¥ Vasudeva f‘.digf_ Ambam thlGﬁ&fi}l‘a ,_ __._.,__‘.:- J ;’__ng}:_ J, S ; i .- e _.- . ) .
37 |Kotler — —{lodge|——40——| -~ F25901I599~ | ot i |Copnetied fo 0
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inmayi Vasathi Graha: _ I,
3§ E::;}::m R y - | Lodge 34 9980946482 Connected
K V Ramachandra Adiga Thrmkmma Vasathi )
39 |[Graha Kollur |Lodge | 27 : S T T Con,rfgg;c;!, -
40  |Suresh Holla Shridevi Residency Kollur' _ |Lodge | 10 9480580377, | 2_0_13 _C_onrl;ef e,d“_ g
41 |Harish K Nagakrapa Vasathi Graha Kollur Lodge 18 9448951807 20'.1‘1' C.on'r_'rcl_c.t’e'
42 |Krishnan Bavuka Jyothis Residency Kollur {Lodge 60 § e Connectcd " y
Moorthy Shreesha Bhat Sathya Residcncy Sy | i
43 |Kollur Lodge | 20 9448790440 __|Connected
Shridhara Hebbar Mandara Vasathi Graha _ & s
44 |Kollur |Lodge 9449332947 '|Connected
K N Shrinatha Adiga Sannidhi Residency . ]
45 |Kollur |lodge| | 9480477075 . |Connected
46. |C Premananda Beena Résidency Kollir [Lodge | ~ 41 | 9945068120 2006  |Connected
47 |Manjunatha K Seetha Delux Kollur ~ |Lodge| o : Connected
48 |Pradeep Kumar Abimone Residency Kéllur _ |Lodge| 19- -| 9481938545 |Connected
Chaithanya Shcuy Sakshina Vasathi Gtaha o ' ™ L
49 |Kollur |Lodge | 60 9902213767 Connected
Shree Parabrahma chashmma Shree
50 |Parabrahma Sevashrama Kollur . ... |Lodge 9 . Connected
51_ |Rejina Kuriyakose Dona Guest House Kollur _ [Lodge | 15 9591009311 Connected
Venkatesh Kini Adyaksharu Devi Mookambi '
52 {Ovmers Associations Kollur o Lodge : _|Connected
33 _|Sathyavathi R Aithal, Aithal Sadana Kollur ©©  [lodge | 5 | 9448428699 | "~ . |Connccted
54_|Raghayendra Janani Residency Koftue = . llodge| 8 .| 9449366579 | . 20257 [Conneeted’ |
s SR, S ST O L
55 _|Narayana Puranika, Narayanj Rcﬁldcncy Konur Lodgc 8 9945321753 _J2024:, . |Connceea :
56 |Yayananda Gurugrapa Kesidency -~ |lodge 9972339908 .,_j2024 ' _|Conneeted | -
57 _{Narayana Mogavecra Ambika Hotel Kollur _|Hotel %324uosr 7 T i e s e n
£. O Shri Mookambika Temple, Lamhambilfa . ) _ ity o=y i oere o <y
28 _ Hotel Kollur ol it | | rgiommmads L |conneers ! | -
59 _Singari Shedihi Amma Hote] r,osmmm ot ] Uotaes | |Conngeted T X i
- (Merthi Lalidazs Bshat Hotel Shef Ganesh i [ s e e Bar
4P Crand YooMusr Hotel E it l
" el ‘
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| K Prodhkar Adiga Semidyam Veg Rescurent <
L & INolwr Hotel 9483720027 2023 Connected r
L& {Plma Howel Fish Lend Kollur Hotel 8861359200 2019 Connected
1 83 P K Ravi Hotel Ambiks Kollur Hotel 9880715322 Connected
L &8 P X Ramakrishna Hotel Shii Lakshmi Kolle [Howel 8105827308 Connected
; i\m-\::si* Navsk Ska M oekamhika Hotel -
I & Kol Hotel Connected
{ & iPurushothams Joise Hotel Kedsmberi Kollur  {Hotel 9448790095 Connected
f &7 :B“‘ sksra Adigs. Sooryvaraesm Hotel Kollur Hotel Connected
' &8 ‘l‘s ‘so;\;in.bs Puiarthi Friends Hotel Kotlur 1Hotel Connected
; {E O S Mookambika Temple, Swamambiks y
P ogo ’:E%a:e! Koltur Hotel 8197720776 - - Closed
! 70 Shekdlz Shery. Mayoom Hotel Kollur Hotel : - = Closed
L 71 'Purushothams Joise Jagnmaths Hetel Kollur Hotel 9448790093 Connected
iSudheer Kumar Swami Howl .%ﬂubha\una S
{ T2 Nollur Hotel 8606601182 Connected
| 73 [Gsjansas loshi. Shri Harshe Hotel Kollur Hotzl 9741671704 “|Connected
;3 74 iB Vasudevs Bhat —\rcn_m Hotel Kollur Hotel 9449269413 Connected
f 73 R:.:: akrishns Adiga. Hetel Sannidhanam Kollur Hotel 9148783342 Connected
i 16 D Xeshava Sherugar Mahalakshmi Restaurant ) i
| 76 (Kollur Hotel 9880294648 Connectcd
| 77 (X Vishwanatha Udupa, Vishwas Hotel Kollur  {Hotel “ Closed
| 78 ?\. rishpaveni P Adiga, Bhagirathi Hotel, Kollur {Hotel o, 9448790439 i 3 Conneqted‘ -
79 |B Skarada S Rao, Hotel Mahadeva Kollue.~! |[Hotel-| 7 : LALGEEY . i |Connected. i
S0 |K Radhakrishna Adiea, Hotel ChinmayiKollur [Howel {7 7|~ ~ 7 1 7 |Connected i
81 |Krishnan Bavuka Jyothis Hotel Kollur,-. «+ |Hotels {oolegss i | » Connected. .
52 IK N Govinds Adiga. Sannidhi Howl Kolluryl— [Hotel [~ " <} Tvzang f . |Connecied _, -1
83 |Devadasa Shery, Devikripa Hotel Kollur 5™ Hotel | |3 -1 448366199 | T T i ";'-'_D'«‘-m‘)ll‘h‘?‘i
$1 |K P Raju, Archang Hotel Rollur 1 |Howl |~ T 7| '81472365)5 "‘"‘*E"“'“ o 2 ek N o
83 [Pradeep Kumar Abimone Hotel Kotlur .- Haotel “'9431933545 C‘.)_'.‘.." cm“ _d'l = f‘f:fj?‘?;f_‘,',‘i:g;lé_-—:_
86 |Rujashel T Sowparnika Hotel Kollur -~ |Hotel | = cien . CloueEEty - e
{. ".i




iR UGD connection details of Hotel/ Lodge as on date ( those were not connected to U(,l))
SL\o ll - Owner Name Firm Name Connected or Not Remarks ¥
1 conneeted -
: \ adhachandra Ghosh M/s Ramakrishna Yogashrama Connccted W
L
\ 2 _‘Embh;a}\u: M/s Annapurna Guest House Connected
! ] ' Road cutling work w be make w] &
i 15 : 5 53 .  |connected UGD. Since there is raigy
'i 3 ‘(‘ Premiananda M/s Ashwathi Guest House Not connected season work will be taken in due course
\ 51 . lof time
‘l - !i‘_f.:.’:wr.unbha Sevashrama M/s Parabramma Connected
A
{Sharath Kumar Sheuy & .
1 §. ¢ : }:umJ 2R M/s Jaganmatha Orchid Not connected |{UGD P‘Pdme does “0’ pa;: ncar LE‘:—-
{ 1Szthish Kumar Sheuy = B LOdg(: ,
r ; :
! ¢ Aiukambu M/s Hotel Friends - Connected : M el
e jl ) : - HW& ’;";-—-:J‘:; “:h_‘é%:v-
G - g em.sac,.sf AscEs
*"-‘w-i‘w g, weme 27
A




Translated Copy of Annexure R-1

Compliance Report on the proceedings of the Committee Meeting held at the office of Re
KollurMookambika Temple under the chairmanship of the Hon'ble District Officer, Udupi District on
20.07.2025 at 12.00 noon, not related to the Hon'ble National Green Tribunal Original Petition No.
125/2024.

SL.No

Subject

Report

1.

To provide connections to 4 pending
commercial outlets in 57 commercial complexes
and 1 hotel out of 26 hotels and if not, to cancel
the license of the said hotel.

Of the remaining 4 commercial outlets, 2
have already been connected, and 2 are
pending, and action will be taken to
cancel the license of Sadri. Of the 26
hotels, 26 have also been connected.

Even though there is a system of soak pits at
present, there is a possibility of pollution of the
water supply due to the dirty water stored in the
soak pits in the future. To make the public aware
about this and to take action within 10 days to
provide internal sewerage connections to all
houses.

Steps will be taken to provide internal
sewerage connections to all homes in the
coming days.

To make appropriate arrangements to ensure that
plastic waste from any hotel/lodge/commercial
complex is not mixed with the sewage water
from the toilet and only waste water is
discharged into the internal sewerage.

As per the orders of the Honorable
District Collector, steps will be taken to
ensure  that plastic waste from
hotels/lodges/commercial complexes is
not mixed with toilet sewage, but only
the waste water is discharged into the
internal sewer.

To provide a detailed report of those who have
been connected to the internal sewerage system
of the existing hotel/lodge/commercial complex,
those who have not been connected and the steps
taken to connect to the internal sewerage system.

Details of those who have been
connected to the internal sewage system
of the existing hotel/lodge/commercial
complex and those who have not are
given. Notices have been issued to
connect to the internal sewage system.

11



Consent For stab Lt Karnataka State Pollution Control Board

mocsmmp— | s N . |
 Consent No. CTE-327052 Valid R A | 12
| : ,Bengaluru-560001
“F ’ upto: 26/09/2026 Tele : 080-25589112/3, 25581383
el Fax:080-25586321
Industry Colour: RED Industry Scale: SMALL email id: ho@kspeb.gav.in

Annexure R-2

|(This document contains 4 pages including annexure & excluding additional conditions) N
i

Consent Order CTE-327052 PCB ID: 29117 Date. 27/09/2021
No.

To,
The Applicant

Sri Mookambika Temple

Sri Mookambika Temple,
Kollur Post and Village,
Kundapura Taluk-576220

Sir,

Sub: Consent to Establish under the Water (Prevention & Control of Pollution) Act, 1974 & the Air (Prevention &
Control of Pollution) Act, 1981-reg.,

Ref: 1. CFE application submitted by the industry/organization on 26/06/2018 at Regional Office

2. Inspection of the project site by Regional Officer Udupi on 10/03/2021
3.Proceedings of the CCM dated

With reference to the above, Karnataka State Pollution Control Board hereby accords Consent for Establishment for
new Activity under the Water (Prevention & Control of Pollution) Act, 1974 & the Air (Prevention & Control of
Pollution) Act, 1981 at the location indicated below subject Lo the following terms & conditions.

Location:

Name of the Applicant: Sri Mookambika Temple

Address: i Sy.No. 121, Kollur

Industrial Area: Not In LA, Kollur,
Taluk: Kundapura, District: Udupi

Conditions: :

1. This consent for establishment is valid up to  26/09/2026 from the date of issue.

2. The applicant shall not undertake expansion/diversification without the prior consent of the Board.

3. The applicant shall obtain necessary license/clearance from other relevant statutory agencies as required under the
4, Tl‘?-l‘:s consent is granted considering the following activities: :
| Sr ~ Product Name | Applied Qty/Month | Unit |

1 |STPof1450KLD = ~1450.0000] KLT|

I. WATER CONSUMPTION:

1. The source of water shall be from and total water consumption shall be as below.
Particulars o ~ Water consumption(KLD)

Domestic Purpose - 25000

[Page-1 e_outwardno44111--27/09/2021 ' " Printed from XGN



Consent or Establi e FE Karnataka State Pollution Control Board

———i, . _ Parisara Bhavana,No.49, Church
Consent No. CTE-327052 Valid O Stest Beanatn  scUl

| QW | upto:26/09/2026 | Tele : 080-25589112/3, 25581383
| Fax:080-25586321
| Industry Colour: RED Indusiry Scale: SMALL email id: ho@kspeb.gov.in

|
!(This document contains 4 pages including annexure & excluding additional conditions)

II. WATER POLLUTION CONTROL.:

I.The discharge from the premises of the applicant shall pass through the terminal manhole/manholes where from the
Board shall be free to collect samples in accordance with the provisions of the Act or Rules made there under.

2. The applicant shall treat the domestic wastewater from the factory in septic tank with soak pit. No overflow from the
soak pit is allowed. The septic tank and soak pit shall be designed as per IS 2470 Part - [ andPart- I1

3. The applicant shall treat the domestic wastewater in the Sewage Treatment Plant (STP) as per the proposal
submitted.It shall meet the standards specified in Annexure-1 & shall be used on land for gardening/greenbelt within the
factory premises.

4. The quantity of domestic waste water and trade effluent generated from the proposed industry shall not exceed the
permitted quantity as indicated below

Discharge of effluents under the Water Act:

Sl. No. Description Permitted Quantity of Mode/Place of disposal
discharge in KLLD
1 Domestic Purpose 1450.000 Discharge to River after
treated in STPTreated in
‘STP

5. The applicant shall treat the trade effluent in proposed ETP which consists of the following;
STP & ETP details

SINo ETP/STP ETP Code Category Name Capacity (Meter Units Remarks
NO Cubic)
1 STP1 STP Sewage Treatment Plants  1450.00 1

6. The applicant shall ensure that the ETP will treat the effluent to the stipulated standards as indicated in Annexure-1
7. The applicant shall not discharge any effluent outside the industry premises.

8. The applicant shall provide separate flow meter for inflow & outflow of effluents through ETP and separate
energy meter and shall maintain a logbook for hourly record of meter reading for the verification of inspecting

officers
9. The applicant shall discharge the effluents only to the place mentioned in the Consent order.

IIT. AIR POLLUTION CONTROL;

I. - The Source of emission, Stack height & Air Pollution Control (APC) measures shall be as specified in

ANNEXURE-II.
2. The applicant shall provide port holes for sampling of emission, access platforms for carrying out stack
sampling, electrical points and all other necessary arrangements including ladder as indicated in Annexure-I1.

3. The applicant shall upgrade/modify/replace the control equipment with prior permission of the Board.

IV. NOISE POLLUTION CONTROL:

1. The applicant shall ensure that the ambient noise levels within its premises shall not exceed the limits i.e. 75 dB(A)
Leq during day time and 70 dB(A) Leq during night time as specified in the Environment (Protection) Rules.

V. SOLID WASTE (OTHER THAN HAZARDOUS WASTE) DISPOSAL:

1. The applicant shall collect, treat and dispose off all solid waste generated from the process other than wastes covered
under the Hazardous and other Wastes ( Management & Transboundry Movement) Rules 2016 in such manner S0 as
not to cause environmental pollution.

2. The details of solid waste generated from the proposed plant and mode of disposal shall be as below.

VI. HAZARDOUS AND OTHER WASTES (MANAGEMENT & TRANSBOUNDRY MOVEMENT)
RULES 2016:

1. The applicat shall apply and obtain authorization under Hazardous and Other Wastes (Management &
Transboundry Movement) Rules 2016, and comply with the provisions of the said Rules.

|Page-2 e_outwardno44;i 11--27/09/2021 ' Printed from XGN



Lonsent For kstablishment (CFEs Karnataka State Pollution Control Board

——==— Gonsent No, CTE-327052 Valid B ke
" ’ - 26/09/2026 ST !
“ L upto:26/09/2026 = | Tele : 080-25589112/3, 25581383
* Fax:080-25586321
1 Ind\ustr)i Colour: RED Industry Scale: SMALL email id: ho@kspch.gav.in

%

|(This document contains 4 pages including annexure & excluding additional conditions)

VII. GENERAL:

I. The applicant shall transport and store the raw materials in a manner so as not to cause any damage to environment, life and
property. The applicant shall be solely responsible for any damages to environment.

2. The applicant shall not commission the proposed plant for trial or regular production unless necessary Water & air polfution
control equipments are installed as specified in the Consent Order.

3. The applicant shall ensure that the treatment plant and control equipments are completed and commissioned simultaneously
along with construction of the factory and erection of machineries.

4. The applicant shall not change or alter (a) raw materials or manufacturing process, (b) change the products or product mix (c)
the quality, quantity or rate of discharge/emissions and (d) install/replace/alter the water or air pollution control equipments
without the prior approval of the Board.

5. The applicant shall immediately report to the Board of any accident or unforeseen act or event resulting in
release of discharge of effluents or emissions or solid wastes etc. in excess of the standards stipulated. And the industry
shall immediately take appropriate corrective and preventive actions under intimation to the Board.

6. The Board reserves the right to review, impose additional condition or conditions, revoke, change or alter the terms and
conditions. =

7. This CFE does not give any right to the Party/Project Authority/Industry to forego any other legal requirement, that is necessary
for setting/operation of the plant,

8. The applicant shall furnish pointwise compliance to the conditions given under this consent for establishment along with the
application for Consent to operate.

9. The applicant is liable to reinstate or restore, damaged or destroyed elements of environment at his cost, failing which, the
applicant/occupier as the case may be shall be liable to pay the entire cost of remediation or restoration in ) advance an
amount equal to the cost estimated by Competent Agency or Committee. : :

10. The applicant shall comply with all the Conditions and guidelines issued from time to time.

11. The applicant must create structure/facility for rain water harvesting and ground water recharge.

12. The applicant shall develop extensive green belt within the periphery of the plant.

13. This consent is issued without prejudice to Court Cases pending in any Hon’ble Court.

Please note that this is only consent for establishment issued to you to proceed with the formalities for establishment
of the industry and does not give any right to proceed with trial/regular production. For this purpose, separate
consents of the Board for discharge of liquid effluent and the emissions to the air shall have to be obtained by remitting
prescribed consent fee. The application for consent has to be made 45 days in advance of commissioning for trial
production of the plant,

The receipt of this letter may please be acknowledged.

Consent Fee paid :Rs. 100

Note:

The Conditions Nil mentioned in the schedule are not applicable.
Additional Conditions:

|Page-3  e_outwardnod4111--27/09/2021 - Printed from XGN
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Lons Forke ent (Ckks

Karnataka State Pollution Control Board

e : S Parisara Bhavana,No.49, Church

‘ ==/ Consent No. CTE-327052 Valid N S Biamiiakt0m)
4 upto: 26/09/2026 ! Tele : 080-25589112/3, 25581383
Fax:080-25586321

| Industry Colour: RED Industry Scale: SMALL email id: ho@kspcb.gov.in

‘(This document contains 4 pages including annexure & excluding additional conditions)

COPY TO:

1. The Environmental Officer, KSPCB, Regional Office, Udupi for information and to inspect the
industry during your next visit to the area.

2. Master copy (Dispatch).
3. Office copy.

ANNEXURE- II

1. Location of Portholes and approach platform:

Portholes shall be provided for all chimneys, stacks and other sources of emission. These shall serve as the
sampling points.The sampling point should be located at a distance equal to atleast eight times the stack or
duct diameters downstream and two diameters upstream from source of low disturbance such as a Bend,
Expansion, Construction Valve, Fiiting or Visible Flame or rectangular stacks, the equivalent diameter can
be calculated from the following equation.

: 2 (Length x Width)
Equivalent Diameter =  co-meccmmeore
(Length + Width)

2. The diameter of the sampling port should not be less than 100mm dia”. Arrangements should be made so
that the porthole is closed firmly during the non sampling period.

3. An easily accessible platform to accommodate 3 to 4 persons to conveniently monitor the stack emission
from the portholes shall be provided. Arrangements for an Electric Outlet Point of 230 V 15 A with suitable
switch control and 3 Pin Point shall be provided at the Porthole location, :

4. The ladder shall be provided with adequate safety features so as to approach the monitoring location with
ease.

FOR AND ON BEHALF OF KARNATAKA
POLLUTION CONTROLBOARD

Signaturedg%f Verified
Digitally signe
Date: 2021.0 2/ 16:20:16
+05:30 @3
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Annexure R-3

S LR AN T POLLUHIGN €ONTROT 150 \RD
v e Regional Office: Udupi

;h’i\fi\"i- Plot no.36-C. Shivalli Industrial Arca,
N — Manipal, Udupi -576104,

Email-udupi@ks cb.gov.in, Telephone : 0820-2982016
N
0. PCBmO-Udupi!Redfzou-zs; DATE:
To

The Member Secretary,

Kamataka State Pollution Control Board.
Bangalore,

Kind Attn: SEQ- Infrastructure Cell
== ok Inirastructure Cell
Sir.

Sub: Issue of CFO with respect to “M/s Sri. Mookambika Temple, Kollur. Sy. No. 121
of Kollur vi llage & Post, Byndoor Taluk & Udupi District ~reg.

Ref: 1.CFO fresh application submitted to this office 07.01.2025
2. Inspection of the location made by undersigned on 10.01.2025
3. This office notice No-1481 dated 15.01.2025. 3
4. Unit authorities reply letter to this office inward dated 04.02.2025 & 07.02.2025

RER R

With reference to the above, M/s Sri. Mookambika Temple. Kollur authority has
submitted renewal of CFO fresh application vide ref (1).The location was inspected by
undersigned on 10.01.2025 vide ref (2). This office issued notice to the authorities on
15.01.2025 vide ref (3). Unit authorities replied to the notice vide ref (4). The application along
with other documents are herewith forwarded for the further needful action.

This is for your kind information and further needful.

Yours faithfully, =

{
) 74

ENVIRONMENTAL OFFICER
KSPCB, RO- UDUPly, ,

Encl : As above



__________ e instan
— 7 ha taken by Board tO <t Enr 17
| 5
_\.Jj.i\_-‘-'_-l_‘\__\_\_i__\il- POLLLTION CONTROL BOARD
—e Regional Offjce: Udupi
i ) “ParisaraBhavang™

M =
% Plot _110.36-C. Shivalli Industria] Area,
N = Manipal, Udupi -576104.

Email~udugi@ksgcb.gov.in,Telephone : 0820-2982016

No. PCB!'RO-UdupifRed/ZUN-ZS/ DATE:
To

The Member Secretary,

Kamataka State Pollution Control Board.

Bangaore. '

Kind Attn: SEQ- Infrastructure Cell
—=——: OL0- Infrastructure Cell

Sir,

Sub: Issue of CFQ with respect to “M/s Sri. Mookambika Temple, Kollur, Sy. No. 121
of Kollur Village & Post, Byndoor Taluk & Udupi District ~reg.
Ref: 1.CFO fresh application submitted to this office 07.01.2025
2. Inspection of the location made by undersigned on 10.01.2025
3. This office notice No-1481 dated 15.01.2025.
4. Unit authorities reply letter to this office inward dated 04.02.2025 & 07.02.2025

skokokok ok

With reference to the above, M/s Sri. Mookambika Temple, Kollur authority has
submitted renewal of CFO fresh application vide ref (1).The location was inspected by
undersigned on 10.01.2025 vide ref (2). This office issued notice to the authorities on
15.01.2025 vide ref (3). Unit authorities replied to the notice vide ref (4). The application along

with other documents are herewith forwarded for the further needful action.

This is for your kind information and further needful.

Encl : As above Yours faithfully,

) 7

ENVIRONMENTAL OFFICER
KSPCB, RO- UDUPl,,
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No. KSpep/m.-
B/PCB 1 .29 I7ANWARD No. 275874/2024-25/ Date:
Ins ection : .
~=3pectior report of Sri K. Keerthi Kumar, Environmental officer, Regional office,
; S— KSPCB, Udupi
| ame Or lhé‘iha--- — e O
ustry M/s. Sri. Mookambika Temple. Kollur, -

Sewage Treatment Plant,

Sy. No. 121 of Kollur Village & Post,

Byndoor Taluk,

Udupi District- 576 220 _—

Applicati
W WPC & APC (CFO Fresh) ]
As per the Capital Investment is Rs. 293.52 Lakhs as declared by the |

_AEE, KUWS & DB, Sub Division, Mangaluru §

Cate 0 : + _
Category ?gg ECIaSS!ﬁca“O“ _Large Red (the project cost is less than 10 crores) N
- 1181-STPs established at Residentoial apartments, commercial
| complex, housing colony, housing colony with wastewater
s ! :
| PCBID [ %g_l;t?;atlon more than 100KLD.
¢ |recspaid detail's 'Rs. 18,85,000/- Ref No: ZEF7V6X09R4GV W dated: 01.01.2025
~ | Date of Inspection 1 10.01.2025
Persons Contacted Sri. Pradeep- Engineer

Status of consent and valid ity

Obtained CFE from the Board, No: CTE-327052 dated 27.09.2021.
Now applied for CFO fresh. . I

Activity Sewage Treatment Plant
Consent sought for STP of capacity 1.5 MLD
Consent fee details
ClI Category Consent fee details Reference Remarks
293.52 | Large Red | CFQO Fees ZEF7V6X09R4GVW | Fees paid is
Lakhs WPC: Rs. 3,75,000/- dated: 01.01.2025 adequate
APC: Rs. 2000/-
1.5 MLD WPC: 3,75,000*5=18,75,000/-
STP APC: 2000*5=10,000/-
Total fees to be paid = 18,85,000/-
Total fees paid = 18,85,000/-
- l

Documents submitted Forwarding & undertaking letter
XGN application e-signed by Sri. Prashanth kumar Shetty —

Executive Officer, Sri Mookambika Temple, Kollur
Online Payment Receipt

Capital investment declaration letter.

CFE compliance report.

Photographs of STP.

Treated sewage analysis report.
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lhl\ll‘: I;“‘"‘"‘ AN No 2T Kollur oy & Village, Byndoor Fatuk ) ‘ :J,|I|n|
e Board (o establishment of STP of capacity 1 5M1D whiciess

Thig Mice [

et . ll‘\\ci\ n,
"CRarding od the Clephone 42021
On comnpl , ; v ()
Pt by Kollure Parisara Samrakshana Samithi on -

e “ ¢ po luti
"eSpon Pollution
e cansed g _ _ v In
3 O that, the S1p o " \}'.nlll"lt\plhil due 1o discharpe of untreated sewage from the H.l‘ |1 L
‘“'lhmi;? d obsery ed the nn.n YSImounding location of the Agnitheetha was inspected on 25 04 ?‘L[ gl
> 0 LAY i . ¢

oy h,'\ on 28.04 003 ” mpliances. Based on the non-compliances, notice was issucd 10 the _". i of
"killl(\n. o LuGh t.”nn._‘kllt
Parame eveals that.

I T :
During ins"cm;:‘”'“ also issued notice 1o the PDO). Kollurregarding the
: ers alsg nOLconformine treated sewagpe sample was collect and the analysis report 1
I'Imhcr, the PDO Kn!lmk o lhc standards stipulate by the Board ] iony of
1, sew ug; i< dll:n}l: replied 1o Ilnt* notice on 19.06.2023 and reported that, due to non-fun-.ll_r; D
S 10 S, h""‘("k%n:{{'; “,rgt‘d to Agnitheertha river and reported that, operation/maintenance ¢ g
=3. Based on 1;1)(),"8 Icmplt“ authorities along with the letter addressed to temple m!thfmlb d .
compliance for (1 § letter ”‘_"‘ office again issued notice to temple autharities and mmr-m‘-ntu*
the location Was agiin ‘:‘r l"l‘t. observations made by PDO, Kolluru on 30.06.2023. To verify Ihc’ I;1lc~: ::(lu:
lemple authorities on '1:;1:]‘:;&,‘1 on 14:07.3023 and based on the above observations, notice was I1ssued _‘ and
Submitted (he C(\)P.\,‘ o thic 2023, Temple authorities issued notice to the KUWS&DB authority d o
call the concerned. S _Of‘ﬁcc_ This office addressed letter to Board office on 16.08.2023 and requeste
is of'ﬁmCd 3U_lh°rlllc-s for the personal hearing at Board office. 5024
| (Ihroug_h. “.halcq:p;‘%a;ﬂ rc.cczv}fd the complaint from Kolluru Parisara Samrakshana Samithi on 30.03-;_:;"1 :
. cging the pollution i ikari : i "the sewage [Tof
the surroun ding UGD network lp _ caused in 1he. sowparmk_a river b') the discharge of the i |
01.04.2024 TR- In view of the complaint, the notice was issued to the Temple authoritics On
Pt s The temple surroundings, STP, solid waste disposal sites are inspected on 02.04.2024. During -
- INspections discussions held with Temple authorities, KUWS&DB authority, PDO, Kollur and member of |
i"m“l;f Ga;‘mapanchayal. Based on the observations made during the inspection, notice was issued to the
c i = - . - . b »
Pl€ authorities on 03.05.2024. This office issued notice on 10.06.2024 based on the non-conforming of the
treated sewage sample collected on 02.04.2024. The Hon'ble Deputy Commissioner has conducted the
| m'eetmg on 15.06.2024. Based on the directions of the Hon'ble Deputy Commissioner, the joint inspection |
}]\_;.s carried out _on.28.06.2024 along with the AEE, KUWSDB, Temple authorities & PDO Kollur Panchayat. |
| 1S office again issued notice on the non-conforming to the standards stipulated by Board for the treated |
- sewage collected on 30.05.2024. Based on the joint inspection report, the notice was issued to the temple J
|

authorities and KUWS&DB on 30.07.2024. The KUWS&DB authorities have submitted replied to the notice
on 08.08.2024. The treated sewage sample was collected on 28.06.2024 was confirming to the standards
stipulated by Board.

|
I

' Now the Temple authority have applied for CFO for the first time for the operation of the STP of capacity 1.5
MLD vide PCB ID: 29117, Inward No. 275874, dated: 01.01.2025. They are seeking the CFO for the

 following :

Activity Capacity
1.5MLD STP 1

' In response to the CFO application the location/Unit was inspected on 10-01-2025 and observed the

followings.
| e Installed STP of capacity 1.SMLD (0.5MLD*3 units)

|! e STP was not in operation.
No sewage is received at STP because of breakdown of wet well pumps.

[ °
| e Not maintained logbook for the operation and maintenance of STP.

o Installed SNo’s of pumps each of capacity SHP at wet well location, but all are not in working
condition, hence sewage is being bypassed and ultimately discharged to downstream of’ bathing Ghat
of Sowparnika river.

e Asinformed, afier treatment the treated sewage is being discharged to Sowparnika river.

Inflow meter is provided and not provided outflow meter to the STP,




L}

'}- Installed INO'S MBBR units of ¢

- apacity 0.SM1 1 each
¢ Installed 3N ol 'S]

and AC

Base - . itic
m:\;;i(t;n "EhEp iy non-compliances, hotice was issued (o the temple authorities and KU IW'\&!)I!_;mthnramﬁ
el ‘l-‘ |.~0..S. uthority and 1o KUWS& DB vide notice No. 1481, dated: IS.{H.ZU%.'Ithl.IWS& l)l!‘:md

PIC authorities replied 1o the notice on 04.02.2025 &07.02.2025 respectively. The compliance submitted

Vv the Authorities are as follows:

Non-compliancc observed

: "_:'Z‘"_—-__-_""—"—.“'-—-—-_
| STP was not in Operation.

- Compliance submitted by temple authorities are
| as follow’s

' Inspite of Specific instructions issued by the temple
!

- authority and Gram Panchayat. the residents and
commercial establishments in the temple town are
disposing off solid waste like plastics. gunny bags.
debris, sanitary pads etc. into the underground
drainage system which is leading to frcql!en!
clogging of 5 Nos of 5.0 HP capacity submersible
S€wage pumpsets installed at wetwell during June-
2020. These pumpsets are getting frequently
clogged by solid matter mixed with the sewage and
have been repaired six times till date.

Due to frequent clogging of pumpsets ins(allf.td. at
wetwell, the wetwell gets silted up and repairing
these pumpsets consumes a considerable amount of
time as they cannot be repaired without desilting the
wetwell. During such periods of breakdown of
pumping machinery, sewage cannot be pumped
from wetwell to the STP for treatment and STP
becomes non-functional.

During your visit toSTP on 10.01.2025. the
submersible sewage pumpsets were under repaire
and hence, the STP was not in a working condition.
As a remedial measure, it is proposed to install 2
Nos of 25 HP capacity non-clog submersible
Seéwage pumpsets in addition to the already installed
pumping machinery and to provide finer screens to
prevent entry of solid matter into the wetwell. The
new higher capacity pumpsets are expected to be
supplied at site before 03.02.2025 and action will be
taken by Board to install new pumping machinery at
the earliest for proper functioning of STP for
treatment and disposal of sewage as per the norms
specified by KSPCB by end of February-2025.

No sewage is received at STP because of
breakdown of wet well pumps

As explained above, the submersible sewage
pumpsets at wetwell were clogged by solid matter

and were being repaired. Hence, sewage could not
be pump from wetwell to STP.

Not maintained logbook for the operation and
maintenance of STP.

Log books are maintained for
maintenance of STP. During the time
log books were brou
for verification. The
STP.

operation &
of your visit,
ght to the Sub-division office
log books are now available at

| Installed 5No’s of pumps each of capacity SHP at
|| wet well location, but all are not in working
| condition, hence sewage is being bypassed and
|ultimately discharged t0 downstream of bathing

As explained in SL No.2 above, the submersible
Sewage pumpsets were being repaired for removal

of clogs caused by solid matter mixed with the

sewage. Due o this, the sewage collected in the




Twetwell could not be pumped to the STP. Hence, in

7%

order 10 prevent overflowing of sewage in _thc
wetwell, it was inevitable (o bypass the sewage into
the RCC drain for leading it off to the downstream
of River Sowparnika after bathing ghats.

As a remedial measure, it is proposed to insla!l 2
Nos of 25 HP capacity non-clog submersible
sewage pumpsets in addition to the already installed
pumping machinery and to provide finer screens to
prevent entry of solid matter into the wetwell. The
new higher capacity pumpsets are cxpef:ted to be
supplied at site before 03.02.2025 and acuon.w:ll be
taken by bpard to install new pumping machinery at
the earliest for proper functioning of STP for
treatment and disposal of sewage as per the norms
specified by KSPCB by end of February-2025

As |
& mfo-nned, after treatment the treated sewage is
€ing discharged to Sowparnika river.

Kollur is a small temple town surrounded by forest
and there is no scope for reuse of treated sewage.
Since there is no industrial or agricultural dem.and
for treated sewage water, it is being discharged into
River Sowpamika. After the installation of new
sewage pumpsets at wetwell, it will be ensured that
the sewage generated from the temple town will be
treated as per the norms specified by the KSPCB
and action will also be taken to identify
beneficiaries for usage of treated sewage.

Inflow meter is provided and not provided outflow
meter to the STP.

Bulk flow meter at the outlet of the STP will be
installed to measure the quantity of sewage being
treated after obtaining due sanction from temple

authorities.

Photograghs taken during inspection:

Bathing Ghat discharge point

Bathing Ghat upstream Bathing Ghat — |

21
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b STP

W alér_l’oll ______ S—— o
| ution e g e o A S 5 i et e e it ; - R
Waerry Control Management: The source of water {0 the temple is from Borewell. The details of

umpti . ‘ 5
Ption, generation of effluent, mode of treatment and disposal details are s follows (in KLD):-

Requirem

of water ent | Consumption [ Generation of Mode of treatment and disposal

Domestic of water effluent '

purposes \ 1800 14500 The sewage generated is treated in STP of capacity
R}‘ 1.5MLD and used for gardening purpose.

Ai i -
Air Pollution Control Management: The following are the air pollution source installed :
\ Air pollution Fuel APC measures APC measures provided
Sources stipulated |
LZSOKVA DG set Diesel - Sm ARL chimney with acoustic ||
enclosure |

PR
NGT case status : _Sri Harish Tolar has filed the filed the complaint before the Hon'ble NGT
0A.N0.125/2024 (SZ) regarding the pollution of Sowparnika and Agnitheertha rivers of Kollur, Byndoor |
Taluk, Udupi District. Based on the Hon’ble NGT direction, the water samples were collected on 30.05.2024. |
This office submitted the para wise remarks on 22.07.2024 to Board office (legal cell). The next hearing date |
at Hon’ble NGT is scheduled on 24.02.2025. (copied enclosed for kind reference). E

Recommendation: In view of the above, the application along with the enclosures are forwarded with thﬂ
recommendation to call the mookambika temple authorities, KUWS& DB authorities for personal hearing at |‘

Board office as the case is pending at the Hon’ble NGT and also after issue of so many notices still they are |
discharging the untreated sewage to the river.

> P L P
E 0 N OFFICER '-

KSPCB-RO- UDUPI
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Forwardi 5
mm::’:f“ ding & Undertaking Letter from Industry :
Sung Coperation the mdusirial plant / plants under Section 21 of the Air (prevention & Control of Pollution ) Act, 19 ‘l"

rlant Thisg D {
7 > Uocument s ¢ g W - :
% Application m;:('";;‘:?()_’é‘)’tfr T_\i01 serve as a Supporting Document Proof of Industry's Submission of an
'FE - This Letter does "NOT" ensure that the Application FEES has been paid. ]

cany
Lation for consent for ¢

Applicag
on Py % 2
TRose:  CFO under Fresh appheation under Water Act & Air Act

Piomg:
© Sri Mookambik
PLOT Nog;. ro Tszle' Category: RED / SMALL Print Date: 03/01/2025
ka“ur‘ 3 ; s Y ¥
taluk.q;n mookambika temple, kollur post and village, kundapura PCB-ID : 29117
Kl S7¢350 ' INWARD : 275874
Dt:09/12/2024

Contact Person: E i
5 on: Executive Officer, Mob:9480689470, Ph:0825425822
DIST: Udupi, TAL: Kundapura, SIDC: Not In LA ' S

To,
;hc Member Secretary, Scrutinized By: Sri.K.Keerthi Kumar(1402)
le‘l_lataka State Pollution Control Board
Chl'lsarael Bhavan, #49 4th & 5th Floor,
urch Street, Bengaluru-560001
|/ We here b icati
y Submit application for CCA || :
ol ! JInward No : 275874, Date : 09/12/2024 for CFO( CfO-Fresh ) under Water
on & Conlrol of Pollution) Act, 1974 / Air (Prevention & Control of Pollution) Act, 1981/ Waler (Prevention &

Contr i i
Be ﬁm{gpﬂé ) Act, 1974 & Air ( Prevention & Control of Pollution ) Act, 1981 and enclosed Consent fee
given below as the Capital investment is 4.28 Crs

Query / ReplBankTransactionld Amount in Rupees

ZEF7V6X09R4GVW 1885000.00

Total 1885000.00
" [17We have Uploaded the following PDFs | Date |#Files|Size(kb)
f 1 _|DC3 - Document3 19/10/24 1 4811
| 2 |CMP - Compliance to earlier consent/CFE conditions (as 19/10/24 1 1859

applicable) (CFO-1st/CFO Renewal)
| 3 ICOP - Compliance reports with respect to the conditions of priory 19/10/24 1 5519
| [Environmental Clearance

4 |ACA - Audited Balance sheet along with schedule of fixed 15/10/24 1 375
assets indicating Gross block of fixed assets.(CFO-1st/CFO
| |Renewal}
75 IC&A - Previous Valid CFO orders (CFO Renewal) 15/10/24 1 7237
"6 |LPD - Land/premises Details - Rent agreement/Lease agreement 21/06/18 1 611
’ in case the property is on rent/lease (CFE/CFEXp)
"7 |ETP - Details of proposed Water Pollution control measures

21/06/18 I 2531

(ETP/STP) along with design details (CFE/CFExp)
T8 ILMP - Location Map (for about 500m radius)(CFE/CFExp) 26/09/17 1 1581 4 ;
"9 |DCI - Documentl 26/09/17 1 797 2 q
' 10 |DC2 - Document2 26/09/17 1 952 14
05/05/16 1 322 8

11 {000 - Project report indicating location, extent of land, water
source, raw materials, products and by-products, water
consumption details, waste water generation & Air Pollution
Sources, Estimated/Proposed investment on Project & Pollution
_|Control Measures (CFE/CFExp)

|
1
|

I, the applicant declare that I have submitted full and complete documents and information in conformity to the applicable
Acts / Rules. ] am aware that, any delay / rejection in the processing of application on account of incorrect / incomplete

information shall be my responsibility.

e 1( Through XGN) |

Company s SEAL
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Signature By
(Chiel Exeentive Officer, Mookambka Temple
Kollur)

rongh XGN Software "“",3 w\{h\nhmr encloanres

EXEC%W‘
SR MOOKM AT

Kf)l.ll!ﬂ y 576 220
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Company s SEAL 2 ( Through XCN )
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Q!""RN-‘\T'\M STATE POLLUTION CONTROL BOARD

Online Paymoent Receipl

Online Payment RJ&"(‘ipl

XGN 1D 29117
Name of the Organization Sri Mookambika Temple
Correspondence Address 3?11?:,::}};:;‘;3:;‘11:: l’;}zﬂ]l:k-lgﬂnl;;(;,ml b
[Inward no 275874
lnward Type COF
Name of the Regional Office Udupt
[Bank Reference Number ZEF7V6X09R4GVW
Orderld 177687
Date Of Payment 01/01/2025 00:00:00
ransaction Amount (In Rs.) 1885000.00
Transaction Amount (In Words) E;?;‘“’e“ Lakh Eighty Five Thousand Rupees
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EXECUTIYE OFFICER
SRl MOOKAMBIKA TEMPLE
KOLLUR - 576 220.
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e Karnataka State Pollution Control Board
M 2 v
N W 0T P Partsara Bhavan, #494th & Sth 1 oor, Church St Benpatur 106Ooot
N[ FORM - 1

[See Rule 20 |
(T'o be subintied m tnplicate)

CfO-Fresh -275874

Applicat 8 it
pphication for consent for a_:slabllshmgfopcralmn the industrial plant / plants under Section 21 of the
Air (prevention & Control of Pollution ) Act, 1981

From: SriM o Date : 09/12/2024
kg ubiia Toamls PCB-ID : 29117
PLOT/PHASE No. Sy.No. 121,

26

Kollur Sri Mookambik i
o S ambika Temple, Kollur Post and Village, Kundapura 8,05 S ey
Kollur - 576220 b3 b ST
DIST : Udupi, TAL : Kundapura, SIDC : Not In L.A =" -
To, Qo8 Hr l&.ﬂS |
The Member Secretary, y
Kama(aka State Pollution Control Board zody! ’6 6
Parisara Bhavan, #49,4th & 5th Floor, e
Church Street, Bengaluru-560001
19811 we hereby apply for consent / renewal of consent under Scction 21 of the Air (Prevention & Control of '
to establish / operate / the industrial plant / plants owned by Sri Mookambika Temple A
__...--—--—""-""-'-__-_;

to be located / located at
PLOT/PHASE No. Sy.No. 121,Kollur Sri Mookambika Temple, Kollur Post and Village,
Kundapura Taluk-576220,Kollur - 576220DIST : Udupi, TAL : Kundapura, SIDC : Not In

LA

The relevant details are as under :

1. Full name of the applicant with designation and
address and Telephone /Telex number / Fax No.

2. Names of full time directors / partners / owners
with address and telephone nos.

3. Full address of the factory / industrial plant/s : Sri Mookambika Temple,

(Survey No. Village plot No. location premises PLOT/PHASE No. Sy.No. 121,
etc.) with telephone / telex Nos/ Fax No. Kollur Sri Mookambika Temple, Kollur Post and Village,

Kundapura Taluk-576220,

. Chief Executive Officer, Mookambka Temple Kollur

: As per Annexure 29117_dir

Kollur - 576220
¥

DIST : Udupi, TAL : Kundapura, GIDC : Not In 1. J‘P

4. Date of commission of industrial plant/s or : 31/12/2017 A
proposed date of commissioning
5. Plant/ project cost (Rs. in lakhs) 1428
5A.Specify whether small, medium or large scale. Red - Small
6. Total number of employees 15 gty § ot .
7. List of Raw materials with monthly consumption rate (MT/month) e & ) d . " 3
7A. List of Products with monthly production rate (MT/month) 3 ey 46 o ;'_ -
e 1 2 = e
AIR 1 - Through XGN “ < ,a-") : m |
\ | easie
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M Karnataka State Pollution Control Board
Eﬁ Parsaeg Navan, 949 3 & St loon C hamee b Seeet Beapalgos 200001
FORM -1
e |See Rule 200 )
Er i T "','“-d o { 1o be subnuticd m lplicate)
ISP o ro o i Ry e SO A i s -
B ! STP ol asa e ame _A---—-]l..___f_‘-f:f} Qty CroQy, | Unit Applicd Oty
"B Brigy dcsﬂ‘iplinn of the . . 1450 0000 0.000] Kilo | stresfmanth 1450 0ot
Ml vens, stacks and g ‘ lllaliul}aﬂm-mg process together with a How diagram and layout plan showing location of
$&9, Details of Boi!.l.'rl: ;‘nll{h:r m““f““ Points, As per the PDY attached
Sr 1Stnck'a(ti7:héat' vom TS / Furnaces / Generators installed in the plant.
DG Sets “f,ts*] — Remark :_'_'.;_.___._{._;_APCM_ L Fued | ConspUnit | | SMF
Process emissions 125KVA ALC { Diesel 125 [YES

10. Details of aj .
’ ) l l ? i 1 3 . . - -
process plant ;"n:dl :(I)[“::m‘(co“" ol equipment for the control of Pollution resulting from emission of pollutants from
e mbustion equipm
Accoustic Enclosures i,

Boilers=
oilers=0 , DG Sets=1 » Borewells = 0 | Tubewells: 0 . Capacity of All =

li;! g:\é::a::ﬂ:;r declare that information furnished through this application is correct to the best of my / our knowledge
(1) I’'We hmh.y submit that in case of any change relating to manufacturing process / product, fucl emission rate pollution
control equipment, capacity of the plant etc. fresh application for consent shall be made and until such Consent is
_ granted, no change will be implemented.
(11) /We undertake to furnish any other information within one month of such intimation received from the Board.
(iti) I/'We enclose here with Bank Draft No. —
& date : 09/12/2024 for Rs :1885000 (In words : One Million Eight Hundred Eighty Five Thousand Rupees Only)
14. /We hereby agree 1o submit to the Board, application for renewal of Consent atleast one month prior lo the datc of
expiry of the present consent period.
Pay Remark :
In favour of the Kamnataka State Pollution Control Board Parisara Bhavan, #49 4th & 5th Floor, Church Street,
Bengaluru-560001 as fees payable under section 25 of the Act.

Inward Purpose :

CFO under Fiesh application under Water Act & Air Act

Other Information :_

(Please refer to Schedule 1 for the rate of consent fecs.)
Details of Applicant :
Chief Executive Officcr, Mookambka Temple Kollur
PLOT/PHASE No. Sy.No. 121,
Kollur Sri Mookambika Temple, Kollur Post and Village,
Kundapura Taluk-576220,
Kollur - 576220
DIST : Udupi, TAL : Kundapura, SIDC : Not In LA
08254258221
Authentie Signature

IDFFICER
SRI MOOKAMBIKA TEMPLE

Accompaniments ; KOLLUR - 576 220.

AIR 2 - Through XGN - m|m
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Karnataka State Pollution Control Board

Partsara Bhavan, 449 dth & Sth Floor, (hureh Steet Beapatunt- Sea00!

FORM -1
[Sce Rule 20
{ Lo be submutted m tnphicate)

""" “ " Probable Pallutants.

Remark | Details ot APCM

(St [Stack aifached o~
ched t
TLT(‘:. Sels 2

Mis
9

125kva |AFC =777 1100,150,100.0,0

SRI MOOKAMBIA TEMFLE
KOLLUR - 576 220,

AIR

3 - Through XGN m l :



AIR

FORM -1

[See Rule 20

1w
o ¢ have Uploaded the following PDFs Date
; 3‘- i(_)::;cu[n_c_:nl.'i 19710724
appli I ‘{:I"p]}’_’ﬂtc 10 carlier consent/Cfp: conditions (as 19104
Pphicable) (¢ I-l’)~ls!f(‘l-'() chcwai) |

e : .

- Compliance reports w |
lonmenta) Clearance
A Al_ﬂlnc:l Balance shee
55ets mdicating Grogs block
enewal)

: ﬁcl/\ : lfrcvmys Valid CFO orderg (CFO Renewal) N

AU - Land/premiges Details - Ren agreement/Lease agreement
n case the property s on rent/lease (CFE/CFExp) ‘

l"l I~ Detarls of proposed Water Pollution control measures
(I;T]'ISTI“J along with desipn detayls (CFE/CFLxp)

Eny ith respeet 1o the conditions of prior’ 19/10/24
Falong with schedule of fixed ‘
of fixed assels (CFO-1st/CHO

15/10/24

15/10/24
2106/1%

21006/18

IMP - Location Map (for about S00m radius)(CFL/C Fl:xp) 26009117
I | - llncumcni_l_ 26000717
DC2 - Document? 206/09/17

'] . . Ty = P
000 - Project report indicatmg location, extent of land, water
seuree, raw materials, products and by-products, water
consumption details, waste water gencration & Air Pollution

05/05/16

Sources, Estimated/Proposed investment on Project & Pollution
Control Measures (CFE/CFExp)

(To be subnutied i tnpheate)

<

Karnataka State Pollution Control Board

Parisara Bhavan, 249 4t & 3th T loor, Chuich Sheel Bengaljira-S60061

'# Files Size(kb) J' #Page

|

f
I
f

Lo, 481 10
I 1859 [ 10
(1 ss19 l 20
I /3?5 I g
1 [ 7237 10
| Gl @
[ ( 2531 | 57
| 1581 l' 4
! 77 2
I | 952 ’ 14
| 322 ’ ¥
!
|
~ EXEC ANEYOFFICER
SRI MOOKAMSNA TEWMPLZ
~ KOLLUR - 576 220,
Signature Not Verified

Digitally signed -b})
Date: 2024.12 0F 16:56:33
+05:30 5

5 - Through XGN

INNIIC]
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€
:‘% Karnataka State Pollution Control Board
g Tarisag : 1) v “loo Tweeh Sueet,
‘w p FORM‘X]II Pavesars vavan, 149 Ath & Stholl ];l-};::]:,“‘,‘. ':_‘rl,lu{:f‘n
K--——__-____ [See Rule 32 )
CfO-Fresh - 275874
Applic .

ation for cons

- sent (o establi . i

ﬂ(l\lspm,a[ system for discharge u“di“:bhsl_l or take any step (o establish any Industry, operation proceess or any freatment and
-Ontrol of Pollution) Act. 19'}4 section 25 or continutation or discharge under section 26 of the Water (Prevention and

From: Spi Date : 19/12/2024

okambika T le
-1D : 2911
PLOT/PHASE No. Sy.No. 121, PCB-ID : 29117

Kollur Sri :
Taluk-s',:;zl\;& C'Ikﬁﬂlhlkn Temple, Kollur Post and Village, Kundapura

Kollur - 576220
DIST : Udupi, TAL : Kundapura, SIDC : Not In I.A

Pollu tilégiéjﬁr?g};:pgly for consent/renewal of consent under section 25 of the Water (Prevention and Control of

traatiiyen kil ;iis ( l of 1974) to establish or take any step to establish any Industry or operation or precess ord

S posa* system or any extension or addition to bring into use any new altered outlet for discharge of
ge/trade effluent* to continue to discharge sewage/trade effluent* from land/premises owned by

To,

The Member Sccretary,

Karnataka State Pollution Control Board
Parisara Bhavan, #49,4th & 5th Floor,
Church Street, Bengaluru-560001

1. Full name of the applicant : Chief Executive Officer, Mookambka Temple Kollur
2. Nationality of the applicant : INDIAN
3. Constitution Type : State Govt.

4, Names, Address and Telephone  : Chief Executive Officer, Mookambka Temple Kollur (08254258221)
Nos of Applicant
5. Address of the industry. : Sri Mookambika Temple,
! PLOT/PHASE No. Sy.Noe. 121,
Kollur Sri Mookambika Temple, Kollur Post and Village, Kundapura
Taluk-576220,
Kollur - 576220
DIST : Udupi, TAL : Kundapura, GIDC : Not In LA

6. Details of Commissioning ectc : 31/12/2017
7. Total number of employee )
expected to be employed.

8 Details of license, if any obtain_cd .
under the provisions of Industrial
Developement Regulation Act.,
1951

: Chief Executive Officer, Mookambka Temple Kollur

»Strike out whicli is not relevant.

Water 1- Through XGN M
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T —— Karnataka State Pollution Control Board
T s f St

& . Pavsars Blavan, #4941l & Sth ] oo, € hareh St
@?y I‘ () I{I\;]'-xl ll e o, L ' [if-|1lf_||||tll St

9 §nnw of the person authorised o —= -
sign this form (the original e
authonzation EXCept in the eage
mdividual pProprietor cunccn;- it
be enclosed ) e

10.(@) List of Raw mater

L ; als with monthly consumption 1ate (Monthly Data)
1st of Produets wit .
EFTH‘_“"_—E——_I_‘*TTIMY production rate (Mnmh]y Data)

b s ol P e e AT
| STP ofias0 Rip — et Name TS G CFO Qty Unft | Applicd QR |

1450.0000{ 0.000 Kilo Litres/month ! 1450.0000
tion or process elc.

(¢) Licence or Annual Capacity of the industry , opera

11. State daily i — - :
¢ daily quantity of water in kilolitres utilized and its source (domestic / industrial process boiler Cooling others)

* '_s_l'_ Wate
= | Dnmcszcc i?:le se WCKLD) [ WWG(KLD) Remark
tRo 2500.000 1450.000 | Discharge to River afler
treated in STPTrealed in
STP

2 : ; .
lh.(;]lSIate the daily maximum quantity of effluents , quantity and mode of disposal (sewer or drain or river of land or lake /
p’19“ orestary /tidal waters / sea water / Off share) Also attach analysis report of the effluent.

ype of effluent,quantity in kiloliters, Mode of disposal.

(1) Domestic : Water Consumption : 2500.000 Kls/Day , Wastc Water Generation : 1450.000 Kls/Day
(if) Industrial : Water Consumption : 0.000 Kls/Day , Waste Water Generation : 0.000 Kls/Day
Mode of Disposal : Industrial : Not Specified , Domestic : Disposal to River

Ultimate Receiving Body : 0

Waste Wtr Discharge Pt : River

Source of water Supply & permission obtained/Applied for :

(b) Quality of effluent Currently Discharged or expected to be discharged

(¢) what monitoring arrangement is currently provided or Proposed.

13.State whether you have any treatment plant for industrial , domestic or combined efflucnts.
Whether Industry is 2 member of CETP ? NOT

Boilers=0, DG Sets=1 , Borewells = 0 , Tubewells: 0, Capacity of All =

[ Sr | ETP Code|Category Name Capacity| Units : 5 Remark o o Lo ]
T STP [Sewage Treatment Plants 145000 | P S
1450.00

I[ 4.1f ycs;, attach the désdripticn of the pa-'o.cess of treatment in brief. Attach information on the quality of treated effluent vis- a
vis the standards. State Details of solid wastes gencrated in the process or during waste treatment.

15. I/We further declare that the information furnished above is correct to the best or my / our knowledge.
16. I/We hereby submit that in case of change either of the point of discharge or the quantity of discharge or its quality, a
fresh application for CONSENT shall be made and until such CONSENT is granted no change shall be brought into use.

17. I/We hereby agree to submit to the Pollution Control Board an application for renewal of consent one month in
advance of the date of expiry of the consented period for outlet / discharge if, to be continued thereafler.

18. I/We undertake to furnish any other information within one month of its being called for by the Karnataka State Poltution

Control Board _
19. I/We, enclose herewith Cash Receipt No./Bank Drafl No. —
& date : 09/12/2024 for Rs :1885000 (In words : One Million Eight Hundred Eighty Five Thousand Rupees Only)

*Strike out which 1s not relevant.

Water 2 - Through XCN m |
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Karnataka State Pollution Control Board
T

T Sucet
‘HE’ F()RM-X“] Parisara Bhavin, #49 Ath & Sth | I(I;);‘-Jlfu!:;::;u-“‘=‘“"”
e R [See lRule 32 ) o
Pay Itemark R

In favour of the Karnat

aka State Pt)llulmn C s Hesor. Church Street,
Bengalura-560001 ontrol Board Parisara Bhavan, /149 4th & Sth Floor, i

as fees payable under section 25 of the Act.

Inward Purpose ;.
C1O under Fresh application under Water Act & Air Act
Other Information :

' LE
i ‘ Kollur)
(Chief Execu%ﬂrle ﬁtﬂﬂn_oy bhb"rcmplc ollur

Signature _Iyqt Verified
Digitall s:'gnei%)
Dgfe: g024. 1200 16:58:17
+05:30 5 |
| evant l
e — 3 - Through XGN m e

Water
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%

Compt; p
w?:a: €@ report for CFE of STP of capacity 1.5MLD at Sy No. 121, Kollur, Sri
okambila temple, Kollur Post and village, Kundapura Taluk -576220

WATER CONSUMPTION:

By Sri Mookambika Temple

Terms & Condition

e

The sour;e of water shall be from and total water
consumppon shall be as below,
Particulars } Water consumption (KLD)

Domestic purpose l 2500.0

WATER POLLUTION CONTROL DETAILS:-

The discharge from the premises of the applicant
shall pass through the terminal manhole/manholes
yvhere from the Board shall be free to collect samples
In accordance with the provisions of the Act or Rules
made there under.

Noted

2)

The applicant shall treat the domestic waste water
from the factory in septic tank with soak pit. No
overflow from the soak pit is allowed. The septic tank
and soak pit shall be designed as per IS 2470 Part - I
and Part- II

..NA_

3)

The applicant shall treat the domestic waste water in
the Sewage Treatment Plant (STP) as per the
proposal submitted. It shall meet the standards
specified in Annexure-I & shall be used on land for
gardening/greenbelt within the factory premises.

Noted

4)

|

The quantity of domestic waste water and trade
effluent generated from the proposed industry shall
not exceed the permitted quantity as indicated below

Discharge of effluents under the Water Act:

Description Permitted | Mode/Place of disposal
Quantity of

si
No

dis charge
in KLD

’ i | Domestic Purpose 1450.00 | Discharge to River

. after treated in STP

Agreed

5)

The applicant shall treat the trade effluent in |

proposed ETP which consists of the following;

| 81| ETRSTP | ETP Category Capacity |Units!Remarks

| No NO Code Name (Meter |
Cubic) {

a3 STP1 STP Sewage 1450.00 1
Treatment
Plant

Noted

6)

The applicant shall ensure that the ETP will treat the
effluent to the stipulated standards as indicated in

Annexure-1

_NA_

33
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9)

s

|

34

i, RN
-+ 7) | The

t X -SHSW_E'""""T"—- i N = a——
_.___f__’fdustry Premis eg?t discharge any effluent outside Agreed

The applico—————

: Pplicant sha] : e i
Cnflow & outflo } provide separate flow meter for Noted

' separate W of effluents through ETP and
i for hourlye:‘:gg»; meter and shall maintain a logbook
rd of meter reading for the verification

L of i ; r
| OFinspecting officers i
i

The appli -
I place Eﬁ"c'ﬂ_“t shall discharge the effluents only to the | Noted
{ entioned in the Consent order. ['

AIR POLLUTION CONTROL DETAILS '
i

1)

| The e
meas : 3
| ANNEXURE-II. ks ghdl) bo s gpeshian Ip

2)

; Ztr‘:]e. applicant shall provide port holes for sampling of Agreed

ission, access platforms for carrying out stack
sampling, electrical points and all other necessary
arrangements including ladder as indicated in
| Annexure-II.

3)

Agreed

| The applic?nt shall upgrade/ modify/ replace the
control equipment with prior permission of the Board. |

NOISE POLLUTION DETAILS

The applicant shall ensure that the ambient noise Noted

!eveis within its premises shall not exceed the limits
i.e. 75 dB (A) Leq during day time and 70 dB(A) Leq

during night time as specified in the Environment
(Protection) Rules,

SOLID WASTE (OTHER THAN HAZARDOUS WASTEI) DISPOSAL:

The applicant shall collect, treat and dispose off all | Noted
solid waste generated from the process other than

| wastes covered under the Hazardous and other
Wastes (Management & Transboundry Movement)
Rules 2016, in such manner SO as not to cause‘

environmental pollution.

2)

olid waste generated from the | -NA-

The details of s
posal shall be as

proposed plant and mode of dis
'_ below.

VI

“HAZARDOUS AND OTHER WASTES (MANAGEMENT & TRANSBOUNDRY

| MOVEMENT)

1)

Il apply and obtain authorization Noted
' under Hazardous and Other Wastes (Management &
' Transboundry Movement) Rules 2016, and comply
- with the provisions of the said Rules. :
' |

| The applicant sha

VII

|
 GENERAL:-

1)

EThe applicant shall transport and store the raw -NA-

' materials in a manner so as not to cause any damage |
| to environment, life and property. The applicant shall |
'be solely responsible for any damages to |

' environment.

R
™ A\

L



35

.

I 2) T9——0
| The a o ——— -
' , Ppl S e NN =S
Plant fo? !tcr?am shall not “commission the proposed Noted %
ater & ajr liio‘lz'lr "égular production unless necessary

ution contro) equipments are installed |

as i :
E}T‘*%t Order.
| The appiicant Agreed

. shall ensure that the treatment plant

COMmission €Quipments are completed and

of the f ©d simultaneously along with construction
actory and erection of machineries.

4 | =
| ) ;haﬁieggliucant shall not change or alter (a) raw Noted
. Or manufacturing process, (b) change the
j J f;deCts.Or Product mix (c) the quality, quantity or
| alte of discharge/ emissions and (d) install/ replace/
ter the water or air pollution control equipments
| Without the prior approval of the Board. ]
3) The applicant shall immediately report to the Board of Agreed
any accident or unforeseen act or event resulting in
| release of discharge of effluents or emissions or solid
 Wastes etc. in excess of the standards stipulated. And
the industry shall immediately take appropriate
corrective and preventive actions under intimation to
the Board.

6) The:' Board reserves the right to review, impose
additional condition or conditions, revoke, change or
alter the terms and conditions.

7) | This CFE does not give any right to the Party/Project Noted
Authority/Industry to forego any other legal
requirement that is necessary for setting/operation of
the plant,

8) The applicant shall furnish point wise compliance to Noted
the conditions given under this consent for
establishment along with the application for Consent
to operate.

9) |The applicant is liable to reinstate or restore,
damaged or destroyed elements of environment at
his cost, failing which, the applicant/ occupier as the
case may be shall be liable to pay the entire cost of
remediation or restoration in advance an amount
equal to the cost estimated by Competent Agency or
Committee

10) The applicant shall comply with all the Conditions and Agreed
guidelines issued from time to time.

| 11) | The applicant must create structure/facility for rain
water harvesting and ground water recharge.

12) | The applicant shall develop extensive green belt Agreed
within the periphery of the plant.

13) | This consent is issued without prejudice to Court | Noted
Cases pending in any Hon'ble Court. _i
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_____ o ANNEXURE -II

S ——

LocATION of R isisisirbi N

T

- diameters
'such as a B
 Fitting or visi

SAMPLING PORTHOLES, PLATFORMS ELECTRICAL OUTLET.

;gri:toll?gg of Portholes and approach platform:
and othe shall be provided for all chimneys, stacks
the sam rl-source_s of emission. These shall serve as
locat Pling points. The sampling point should be
ed at a distance equal to atleast eight times the
Stack or duct diameters downstream and two
upstream from source of low disturbance
end, Expansion, Construction Valve,
ble Flame or rectangular stacks, the

€Quivalent diameter can be calculated from the |
following equation. '

2 (Length x Width)
Equivalent Diameter =  ~-cececccmmcmcmmaanna-

(Length+ Width)

Noted

2)

The diameter of the sampling port should not be less
than 100mm dia”. Arrangements should be made so |

- that the porthole is closed firmly during the non- |

sampling period. .

Noted

3)

An easily accessible platform to accommodate 3 to 4 .
persons to conveniently monitor the stack emission
from the portholes shall be provided. Arrangements
for an Electric Outlet Point of 230 V 15 A with suitable |
switch control and 3 Pin Point shall be provided at the
Porthole location.

Noted

The ladder shall be provided with adequate safety
features so as to approach the monitoring location

with ease.

Noted

36




— ADDITIONAL COND
v:ronmental As
&HRCOnstruction:

pects and Management during the course of

he Consent for : : th
| . or Establishment shall be valid for the
“'-—-__._“H__J;___perl()d of § Years.

| The applicant

T

. : shall arrange services to the labourers like
 Nousing facility, water Supply, sewage facilities on a
| '®Mporary basis at the construction site and same shall
' 9€ maintained without any adverse impact on the
Environment. A mobile STP shall be provided for the
laboyr colony and treated sewage shall be used for the

Curing, non-load bearing structures, dust suppression
i and

related activitjes,

Noted

ed only from the point of pollution
| control and does not have any Relevance over the land
 dispute, any pending cases with any Departments /
- Hon'ble Courts.
'--—-..__________i______
II. " WATER CONSUMPTION

Noted

1. The water consum

ption for the above project activity
2500 KLD. The applicant shall not
‘draw the water from bore wells without the prior
| Permission of Central / State Ground Water Authority
| (CGWA / sGwa)

- shall not exceed

o

ITI.

Agreed

WATER POLLUTION CONTROL:

| The total quantity of sewage shall not exceed 1450
| KLD and sh

| all be treated in the sewage treatment plant
 of capacity 1.5 MLD with the treatment scheme as
- submitted in the STP proposal to meet the standards
stipulated  below, KUWS&DB shall follow STp
| | construction and operation guidelines published by the
|_ | Board.

Table -1 ]
sl

Parameter Prescribed standards=
No.

1) ! pH 6.5-9.0
| _2)  80D(mg/)) Not more than 30
| 2)__cop(ma/l) Not more than S0
1 4) | T8S(ma/) Not more than 20
. S) | Nhe-N(mg/1) | Not mare than 5 |
8) | N-Totsl(mg/l) i Not more than 10 _ |
i ?) | FecaiCeliform ( MPN/1G0mI) Less than 100 !

Agreed

L2, ' The applicant shall add Sppropriate disinfectant tg |
;l | treated sewage to ensure residual chlorine preferably in |
| the range of img/!. to 3mg/I. '
| If the treatment plants do not achieve the sew C
| effluent standards stipulated under conditions (1) |
above or if it is found to be Inadequate, then the |
applicant shall have to modify the unit

S S0 3s to meet ;
the standards with prior consent of the Board,

L

age |

Agreed

Noted




—~— | COnditions,

5.

6.

7.

8.

shar TNEOE Units ShaT
_ tire W'astemi‘ariremsses al any given point of time. |
Purposes gn in *€r shail be used in any secondary ;
, 3N arramess Of excess treated sewage is
vz, ¢ aUthc;lg_ement can be done with the users |
Orities  Parks, other construction

Neard - v
| 3PProval of the KYSPgém Proper documentation and |

charge of treated,

Separat

be made impervious and

38

G-j energy meter and flow
o =C 1o STP's ang 2 lo
i ‘neter and flow

Prowvi

meter shall be
gbook on reading of energy
meters shall be maintained.

]

' The appiicant shall

Provided energy meter.
Provided flow meter at

- inlet point of STP & log

book maintained. Flow
meter at outlet point

will be provided in later

stage.

énsure adherence to the CFE |

Agreed

:r:e ;Dp"ca”t shall provide 'DANGER' sign board near |
L_ el TP to maintain safety of the operztional personnel |
eénd shall maint

: ain operational safety protocol. Proper |
- Signage shall be displayed in

t both Kannada and English |
| ?t -hg taps where treated sewage is flowing as not fit
j ror drlnking,

" Provided the DANGER _

board.

Exact date of commissi
| Piant shall pe

oning of the sewage treatment |
> informed to this Board 45 days in |
| advance so as to make necessary inspection of the plant

1 3nd the pollution control measures provided by the
- applicant. |

10,

' The applicant shall appoint a qualified Environmental |
' Engineer/  Scientist for the Management of

Environmental aspects and also establish Environmental
Cell to oversee the operations of STP.

Agreed

Online sensor shall be fixed up to know the status on the
guantity of sewage (treated /untreated) and also its |

quality and the same shall be synchronized to the PCB |
| dash Board.

Noted

IV

_AIR POLLUTION CONTROL:

A.

- There shall not be any air emission sources, in case of |
- any air emission sources are required to be installed,
| prior permission of the Board shall be obtained.

i

Noted

A\ X
N A
\ "‘. ;" \'._

N,
\\ N/
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i.

The sopican;
, M:E:";V;rathere dare likely chances of dust generation
| Mobile Foy cause inconvenience to the neighbors. .-
| Uses lessggmg tme dust suppression system which%
available tr quantity of the water shall be made
| might O use at the locations where the activities |
- 9nt generate dust during construction period at the |

' Proposed project site.
Vv |

—_——

HEALTH & SAFETY:

1. | The applicant shall provide all necessary healthcare |

faCilitie_s to workers with Personal protective measures
to avoid spreading of COVID like virus outbreak and |
Shall carry out routine health survey among workers. |

!

Provided

' The waste generated during the COVID period like |
- Masks, Gloves and protective covers shall be packed |
| Seéparately without mixing with the other garbage ad |
| shall be disposed off separately to the common Bio- |

- Medical waste management facilities.
]

,' The used sanitary napkins shall be packed separately

' and handed over to the civic authorities for the safe |
disposal of the same.

Agreed

4, |The applicant shall provide all safety measures
including personal protective equipment to workers
during construction.

Agreed

b, |Precaution shall be taken to avoid any personnel
' coming in contact with the Methane gas generated
from the STP/Bio gas plant. Necessary personal |
- protective equipment with prescribed calibration shall

' be made available at all times,

Agreed

IV | SPECIFIC CONDITIONS:

1. |The Consent is (read NOC) is related only to the |
polfution aspects of the said project with respect to |
said location and this consent is in no way constructed |
| to give any right, in any nature to the applicant
- whatever in this regard, and shall obtain all statutory
 clearances before commencement of the project,

Noted

2. |The applicant shall not undertake expansion/ |
diversification/ modernization change of STP without |
prior clearance from this Board.

Agreed

3. | The applicant shall obtain necessary license/
clearance from other relevant statutory agencies
before taking up construction of STP,

Agreed

4. |There shall not be any complaints against the

 establishment of STP from surrounding public in

| respect of any kind of pollution. )

%

SR
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|6
L 7.
]
8
|

| construc

et
| '€ applicant oo
treated gon s 02! identify and expiore to utiiize the

Sewg e

as vehic]

Y be pro conserve water. The treated
vided for secondary purposes such

€ servi : ;
tion I€ stations, maintenance of parks, for
activities etc.

town surrounded by
reserve forest and
there is no scoop for

for any other
secondary purpose.

reuse of treated water

The applicant sh
smell nuisance
Operation of th

developed arg

:all énsure that, there shall not be any
In the surrounding area due to the
e STP. Sufficient green belt shall be
und the STP site and shall have

| T\aXimum greenery in the STP premises,

Noted

Th
€ STP proposed submitted is acceptable and an

Ufitra filtra;ion system shall also be incorporate as part
Of the tertiary treatment.

—

Agreed

th?f applicant authority shall maintain 100m wooded
Uiter zone around the Sewage Treatment Plant area.

Agreed

-}

il

The applicant shall not discharge either sewage or

any other polluting matter into lakes or streams
directly or indirectly,

10.

The applicant shall install camera and flow meter in
the chaqnel/drain provided for carrying the
sewage/effluent at inlet and outlet of STPs.

Noted

11,

The applicant shall provide alternative/back up power
supply for operating the STP on 24/7 basis with prior
approval from the Board.

Provided DG set

|

12.

The applicant shall maintain proper chlorine dosing and
to link the online monitoring data along with flow
meter recording to website.

Provided

i3.

The applicant shall manage STP scientifically.

Agreed

14,

The applicant shall install Sensors, before 31.07.2021,
for parameters PH, TSS, COD, BOD & Liquid flow & link
it online to the KSPCB server.

Will be installed in ‘ater
stages

GENERALCONDITIONS:

The applicant shall arrange for alternate power supply
in the form of D.G. Set to run and operate the
essential units of sewage treatment plant, in event of
brake down of regular supply. The applicant shall

dispose off used oil, oil soaked waste including oil |
filters which generates from servicing of DG sets to |

KSPCB authorized recyclers.

Provided
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+ | The applic .
in ¢ Plicant shal 'mmediately report to the Board of

41

“___2_H
. | The annl;
Pplicant ' m
shall 'mplement the Environmental

anagement play 4

construction Uring  construction and after

as gij
given under EMP and the details shall

Noted

ase of ;

resulting inan:elzgﬂdent or unforeseen act or event

emissions or ¢ : Se¢ of discharge of effluents or

- Standards  gf; olid wastes etc., in excess of the

immediately 'ﬁwate‘d» and the applicant shall

preventiv , ke appropriate  corrective  and
€ actions under intimation.

Noted

The =

i ditic?r?slrd Fesgrves the right to review, impose

2k condition or conditions, revoke, change or
er the terms and conditions.

Thedf:?FE'is issued without prejudice to the Court case
pending in any Hon'ble Courts.

The applicant shall take all necessary steps not to
covgr th_e storm water drains within the vicinity of the
project site & are desalted & kept clean at all times.

Noted

Agreed f

No sewage, solid waste and C&D waste should be put
in the storm water drains and this drain should be
encroachment free.

Monthly monitoring of Ambient Air and Noise Quality
shall be conducted and report shall be furnished. The
applicant shall ensure 55 dB(A) Leg and 45 dB(A) Leqg

during day & night.

There shall not be any public complaint against the
project on Air, Noise and Water Pollution, in case of the
any complaint the applicant shall stop the construction
activity and shall take appropriate measures before
resuming construction activity with due in formation to

the Board.

10.

The data on number and type of trees available in the
proposed project site and number of trees which are
going to be cut shall be submitted within 30 days. For
any tree cutting the permission shall be obtained from |
the competent authority and copy shall be furnished to

| Board.

Agreed

L.

The applicant shall obtain prior permission from CGWA
(Central Ground Water Authority) before digging bore

1.

| well in the premises.
| The applicant shall seek extension through & letter 30

days in advance of the expiry of validity period of CFE
order with proper reasons for seeking such extension if

| required otherwise CFE period will become null and void

| and the file will be treated as closed. Then the applicant

has to apply for fresh CFE

s
A
\ ! 3
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| Maintenance and st
! basements a display Board "Caution -

CAUTION BOARD AT STPs: Whenever there is o
alf gel into TP, especially in the
Danaer” shall be
PUt up. The gases generated might 1_:I'L1:J1§f? & create
Breathlessness and may be fatal. [mrinq such activities
the_DE‘.rson entering shall do so with all protective
equipments including the Oxygen portable cylinder with
mask. Two more persons shall be watching from outside
and shall immediately evacuate the person inside if
such situation arises, A minymum of two sets of such
protective gear shall always be kept available 0 4
working condition,

As per the Honorable NGT directions in OA 681/ 2018
dated 06.08.2019 and also the Board order No. 2887
dated 17.09.2021, all the DG sets above the capacity of
125 KVA shall be fixed with a retrofitting ¢mission
control device having a minimum specified particulate
matter capturing efficiency of at least 70% In S mode
D2 cycle and also should result in the increase of fuel
efficiency

i

15.

The applicant shall earmark buffer distance as
bylaws of the local planning authority.

per the

42

provided DANGET
hoard

16.

The STP shell be located 30 m away from thg
periphery of the Water Bodies such as lakes, tar_mks
etc., and 50m, 25m, 15m away from the ceqtral line
of the primary, secondary, Tertiary Rajakaluve

respectively.
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Hllben Eny

S, Baik
0824. 24051

A
20nce0! Phase, Thiry

il: rom@hecs.in, Website: www.hecs.in

Fay -
3X : 42985500 E-mai : labsales@hecs.in

i
y::: Care Systems Private Limited
40811y Emai_is:'ial Estate, Dakshina Kannada District, Mangaluru - 575011, Karnataka

Vi Ka Industrial Estate, Guindy, Chennai - 600 032.

Laboratory Services Divls'.‘,ﬁ .
(Chemical & Biological Testing)

Recognized by MoEF & CC

ISO 9001, 14001 & 45001 Certified.

TEST REPORT

Page No lofl

M
~Customer Name

| M/s. Dasis EPC Solutions

! Project Site/ Address

| A-401, Commerce House -5, Opp. Vodafone House, Corporate Road, Makarba,
Ahmedabad - 380051, Gujarat, India

_Sample Description Waste Water

Sample Mark

! STP Inlet Water from Sri Mookambika Temple, Kolluru, Udupi — 576220 Dt. 02.10.2024

; Sampling Plan and Method

i | ID* LSASDPROC-306-R6, Effective Date: April 22, 2023

_I U.S. Environmental Protection Agency - Wastewater Sampling.

[_Sample Drawn by

| Mr. Ravi 9148127471/ Emall: ravitejravi222@gmail.com on 03 10.2024

|_Sampling Date 02.10.2024
- _Quantity of Sample Received | 2 L in HDPE Can
|_Received Date 03.10.2024
| Analysis Commenced On 03.10.2024
. Compietion On 07.10.2024
| Report No | HECS/WW/003/031024
| Report Date | 08.10.2024 |
RESULTS
| : . =
S.No. Parameters Units | Results |! Test Method
1 " pH at 25°C - | 859 | 153025:Part 11 Clause 2
2. | Total Suspended Salids mg/L | 14841 | I53025:Part17
3. | Biological Oxygen Demand at 279C, 3 days mg/L | 3100 IS 3025 : Part 44
4 | Chemical Oxygen Demand mg/L 915.64 153025 : Part 58
5. | Ammonical Nitrogen mg/L { 1031 | 153025 Part34
| 19.84 | HECSM/ENV/WW/SOP/004 Issue No.01
_ i s .01
6. | Total Nitrogen met | Dt. 02:07; 2020
7. | Faecal Coliforms MPN/10OmL | 540 | 151622
Note: mg/L - milligram per Litre; MPN — Most Probable Number
»s*s*3End of Report™*****
Laboratory anil¢
EXECUTIVRQFFICER
SRI MOOKAMBIKA TEMPLE
KOLLUR - 576 220.
e 2 drawn ty HECS unless or otherwisa
ot be usad for any p i or publicity purp uithaul o by HECS 2 o anno;. mcrr:mnsnmhhlmpum\r
port in full or part shall not be V8eE (" BAY BT test items will not be retained more than 18 days from tha date of issue of test report. 4. Under involved in sampli
;la::::ﬂ':d 3. Unless c....-m".l'."u'« B sy of tast roport after invoicing of issua of testraport. 5. Tha tast results relate only to the test items. 6. Where HECS is nu;' Ec;: Q:' l';hrﬂn%' IH;EI

or loss/ tvad.
i l:rww 1o the sampie as rece
rasy
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. Ca -
T ey gy 'ndus:ri:g Systems Private Limited Laboratory Services DitIsio®
240814, Emait kromgpgr o1 (Chemical & Biological Testing)
RO A21, 1y _L krom@hecs in, Web;:::." ;::: District, Mangaturu - 575011, Karnataka (Cheed by MOEF &CC
P 42985555 Fay - 4p00ms, Ka dust b 150 9001, 14001 & 45001 Certified.
Fax : 4208550 dustrial Estate, Guj .
0 E-mail : Iahsales@h'acm]ndy‘ Chennai - 600 §32.
s.n
— TEST REPORT 4
e e | _  pageNolofl
-;——-——__?E‘e M/s. Dasis EPC Solutions S D _
__ri;_en Site/ Address A-401, Commerce House -5, Opp Vodafone House, Corporate Road, Makarba
_Sample Descripti Ahmedabad - 380051, Gujarat, India oo JS—"="
Sample Me::l: — | Waste Water  ——— 1

e
STP Treated Outlet Water from Sri Mookambika Temple, Kollury, Udupi = 576220 Ot. 02.10.2028

| U.S. Environmental Protection Agency - Wastewater Sampling

| |0 LSASDPROC-306-R6. Effective Date: Aol 22, 2023 | (-

| Mr. Ravi 9148127471/ Email: ravitejraviz22@gmail.com of 03 10.2024 =

. Sampling Plan and Method

__Sample Drawn by

i .
{ Smpkag Date | 02.10.2024
i , 10. - —
| Quantity of Sample Received | 2 L in HDPE Can e
|_Received Date | 03.10.2024 _" "__ _
L Analysis Commenced On | 03.10.2024 e
_LComplenon On | 07.10.2024 M i
|_Report No | HECS/WW/004/031024 e
|_Report Date " 08.10.2024 et
RESULTS
1 I I ‘, _...,FC_B._._...I e et et e
| S.No. | Parameters Units | Results s | Test Method
| | _ | Standard AR
|1 | pHat25% - | 702 | 65-90 |1 3025 : Part 11 Clause 2
"2 | Total Suspended Solids mg/l | 1847 | 20 153025 - Part 17
| 3. | Biological Oxygen Demand at 279C, 3 days mg/L lo82 $10 | 153025 Part4d ..
[ 4. | Chemical Oxygen Demand mg/L | 465 | S50 | 153025 : Part 58 .
5, Ammonical Nitrogen | mgh [ a2 | <5 1715 3025  Part 34
817 | s10 || TECSM/ENV/WW /SOP/004 Issue
6. ’ | ?
Total Nitrogen mg/l | . | No.01 Dt 02:07:2020

[ 7. | raecal Califorms [wenjioome | 79 | €100 | 151622

e

Note: mg/L - milligram per Litre; MPN —~ Most Probable Number; KSPCB - Karnataka State Pollution Control Board '

INFERENCE | AS PER KSPCB STANDARD, THE ANALYZED PARAMETERS IS WITHIN THE PRESCRIBED LIMIT,

LLLR .'Eﬂd ui Remntu- e

§ QFFICER
SRI MOOKAMGIKA TEMPLE
KOLLUR - 576 220.

R S T RS Molt " " taatl ; unless or otherwise
7t shall not be used for any P ar p pose without by HECS org 2 Samplus are not drawn by HECS

1. Tha ":“; I ﬁ:_l.:rf:.gmuny requested by customer the test itoms will ot bs retalned more than 15 days from the date of lssue of test repert. 4 Under no circumstances lab accepls any
mention® ; | damage caused by use of misuse of test report after involcing of Jssue of tast report. 5. Yhe test results relate only to the test toms. 6. Where HECS s not invelved in sampling,

or loss HECS/Q/FMT/S0

:,‘:::::: applytotne sample as recelived-



EELE [N Aeds ZowoIE Ty, wHET0B ToTme

RANATAR A ERBAN WATER SUPPLY AND DRAINAGE BOARD
REmIONY TCHFTIOE BPo1:030T Fefeo,

8.8.20.5, ahd) w.d. ToEe
SonYal: vz o, oL, Tondndr-575002.

a$ototartso] 7.'0&35: 08242932188
———

TO WHOM SO EVER IT MAY CONCERN

uaGn scheme o Kollur lem

ple and town under DC works of Sri Mookambika temple.
Kollur is

a Urban Water Supply & Drainage Board and it is certified that

incurred for construction of |.SMID MBBR type STP under the UGD
scheme ig Rg, 293.52 Lakhs.

implemented by Karnatak

the capital expenditure

Yours faithfully,

Cxecutive Engineer,
D Board, Sub-Division,
7 Mangalore,
6;». g
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Trasnlated Copy of Annexure R-4

Proceedings

Proceedings of the meeting of the Committee held on 08-08-2025 at 11.30 AM under the
chairmanship of the Hon'ble Deputy Commissioner, Udupi District, at the Office of the
Deputy Commissioner, Rajatadri, Manipal, in connection with the original petition No.
125/2024 of the Hon'ble National Green Tribunal.

Committee members present:

S1.No Department/Member Details Department/Member Details

1 Deputy Commissioner, Udupi District President

2. Deputy Secretary ZillaPanchayatUdupi (on behalf of | Vice President
the Chief Executive Officer)

3. Executive Engineer, Karnataka Urban Water Supply | Member
and Drainage Board, Mangalore

4. Tahsildar, Byndoor Member

5. Executive Officer, ByndoorTalukPanchayat Member

6. Executive Officer, Sri Mookambika Temple, Kollur Member

7. Panchayath Development Officer, | Member
KolluruGramaPanchayath

8. . Environmental Officer Member convener

Details of other officers/invitees

SI.No | Details of other officers/invitees

1. Sri. K BaabuShetty Chairman of the
Management Committee

2. Sri nithyanandaAdiga Members of the
Management Committee

3. Sri RaghuramAdiga Members of the Management
Committee

4. Smt. Dhankshi Members of the Management

, Committee

5 | Smt. Sudha Members of the Management
Committee

6. Sri. SurendraShetty Members of the Management
Committee

7. Sri. Shivarama Krishna Bhat Gram Panchayat members
KollurGram Panchayat

8. Smt. Shobhlakshmi Assistant Executive
Engineer,
KUWSDB, Mangalore

9: Sri Veeresh Village Administrative
Officer, Kollur

10. Sri RavishankarRao Revenue Inspectors,
Byndoor

11. Smt. Prameela Deputy Environmental
Officer, KSPCB, Udupi

125 Dr. Vishnu Sharma, Atikukke Assistant Professor, MIT,

| Manipal
13, Sri Srikanth H Assistant Engineer,

KUWSDB, Mangalore
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The Hon’blee District Collector has convened the 2nd meeting of the Committee to submit a
compliance report on the original petition No.: 125/2024 filed in the Hon'ble National Green
Tribunal, South Zone, Chennai and the order dated 09-07-2025 regarding the polluted water
generated by the Kollur Sri Mookambika Temple and the hotel/lodge/commercial complex
established in its vicinity, which is polluting the river by releasing it into the Agnitheertha
and Sauparnika rivers, and directed that a report be presented to the meeting regarding the
action taken by the concerned department in the proceedings of the meeting held on
19.07.2025.

Kollur Gram Panchayat and Kollur Temple area within the jurisdiction of Kollur Gram
Panchayat and Kollur Development Officer was instructed to immediately provide the
sewerage connections to the 4 remaining commercial shops and 1 hotel and if not, take action
to cancel the said person's permit.

Panchayat Development Officer. Out of the remaining 4 commercial shops, 2 have already
been connected, and 2 are pending, and the officer will take action to cancel the permit. He
said that out of 26 hotels, 26 hotels will also be connected.

In response to this, the Hon’bleDistrict Collector instructed the Panchayat Development
Officer to provide complete connection to the sewerage system without discharging waste
water to the pending commercial buildings, residential houses and hotels, and to take
appropriate action to close the said units if not, and to submit a report,

(Action: Panchayat Development Officer, Kollur Gram Panchayat for the above
matters)

Even though there is a system of soak pits at present, there is a possibility of groundwater
pollution due to the dirty water stored in the soak pits in the future, so the public should be
made aware of this and all

In response to this, the Hon’bleDistrict Collector instructed the Panchayat Development
Officer to provide complete connection to the sewerage system without discharging waste
water to the pending commercial buildings, residential houses and hotels. He instructed the
Panchayat Development Officer to provide complete connection to the sewerage system, and
if not, to close the said units and submit a report.

(Action: Panchayat Development Officer, Kollur Gram Panchayat for the above
matters)

Even though there is a system of soak pits at present, there is a possibility of groundwater
contamination due to the dirty water stored in the soak pits in the future, so he asked the
public to be aware of this and to take action within 10 days to provide sewerage connections
to all houses. The Panchayat Development Officer informed that action will be taken to
connect the domestic waste generated in all houses to the sewerage system. The Executive
Engineer said that the work and maintenance of the project is being carried out through the
contractors.

(Action: Executive Engineer, Karnataka Urban Water Supply and Sewerage for the
above matters)




Take action to install appropriate numbers of sewage pumping motors at the wet well
area.The Executive Engineer informed that 3 pumps of 5 HP and 2 new pump sets of 25 HP
capacity have already been installed and started at the wet well area.

Further, the Hon’bleDistrict Collector instructed to carry out regular service and maintenance
of the said pump sets in a systematic manner.

(Action: Executive Engineer, Karnataka Urban Water Supply and Sewerage for the
above matters)

No other than waste water shall be discharged to the Waste Water Treatment Plant under any
circumstances)

Hon’ble District Collector directed the Panchayat Development Officer, Kollur Gram
Panchayat to take action to ensure that any manhole of the existing drainage system is
functioning without overflow.

(Action: Executive Engineer, Karnataka Urban Water Supply and Sewerage, Board for
the above matters)

As per the analysis report so far, the purified water sample is not being purified as per the
standards set by the purified water sample, action will be taken to revise the said 1.5 MLD
Waste Water Treatment Plant and make it function in a scientific manner.

Regarding the said matter, the Hon'ble District Collector directed to submit a detailed time-
bound proposal for the scientific operation of the said 1.5 MLD. D wastewater treatment
plant and the necessary modification (Modification Up gradation) of the wastewater plant to
increase the performance of the currently implemented 1.50 MLD capacity MBBR type STP
and to operate as per the standards of the Pollution Control Board.

Sd/-

(Swaroopa T.K 1.A.S)
Deputy Commissioner and President of the Committee
Udupi District, Udupi
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